FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF UNIVERSAL JOURNEYS INDIA

(b) Details of authorized representatives are
available at:

PRIVATE LIMITED
RELEVANT PARTICULARS
1. Name of corporate debtor M/S Universal Journeys India Private
Limited
Date of incorporation of corporate debtor 23/12/2011
Authority under which corporate debtor is | Registrar of Companies under Companies
incorporated / registered Act, 1956, Delhi
Corporate Identity No. / Limited Liability
Identification No. of corporate debtor U63040DL2011PTC229221
Address of the registered office and principal | Registered Office: FLAT NO. 713, 7TH
office (if any) of corporate debtor FLOOR, DEVIKA TOWER 6, Nehru
Place, South Delhi, New Delhi, Delhi,
India-110019
Insolvency commencement date in respect of | 09.10.2025
corporate debtor
Estimated date of closure of insolvency | 07.04.2026
resolution process
Name and registration number of the insolvency | Mr. Ashok Arora
professional acting as interim resolution | Registration No.: IBBI/IPA-003/ICAI-N-
professional 00279/2020-2021/13170
9. Address and e-mail of the interim resolution | Registered Address: 13/8, Pant Nagar,
professional, as registered with the Board Jangpura Extn., opp. Jangpura post office,
New Delhi — 110014
Registered Email ID:
ashok.arora79@yahoo.com
10. Address and e-mail to be used for | Correspondence Address:
correspondence with the interim resolution | C-100, Sector 2, Noida, Uttar Pradesh-
professional 201301
E-mail ID:
universaljourneys.ibc@gmail.com
11. Last date for submission of claims 23.10.2025
12. Classes of creditors, if any, under clause (b) of | N/A
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. (a) Names of Insolvency Professionals identified | N/A
to act as Authorised Representative of creditors
in a class (Three names for each class)
14. (a) Relevant Forms Weblink:

https://ibbi.gov.in//en/home/downloads

N/A




Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the M/S Universal Journeys India Private Limited on
09.10.2025.

The creditors of Universal Journeys India Private Limited, are hereby called upon to submit their claims
with proof on or before 23.10.2025 to the interim resolution professional at the address mentioned against
entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Ao

Mr. Ashok Arora
Insolvency Professional

IBBI Reg. No: 1BBI/IPA-003/ICAI-N-00279/2020-2021/13170
AFA Validity: 31st Dec, 2025

Address: 13/8 ,Pant Nagar ,Jangpura Extn.
opp. Jangpura post office, New Delhi-110014
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FINANCIAL EXPRESS

@|p JATA CAPITAL HOUSING FINANCE LTD

Reqd, Office: 11th Floor, Tower A, Peninsula Business Park, Ganpatrao Kadam
TATA parg, Lower Parel, Mumbai-400013. CIN No. UST190MH2008PLC187552

POSSESSION NOTICE (FOR IMMOVAEBLE PROPERTY)

(As per Appendix IV read with rule 8{1) of the Security Interest Enforcemant Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the TATA Capital Housing
Finance Limited., under the Securilization and Reconsiruction of Financal Asseds and
Enforcemant of Security Interast &ct, 2002 and in exercise of powers confemad under
section 13(12) read with rule 3 of ihe Secunty Interest iEnforcament) Rutes, 2002, issued a
demand notices as mentioned below calling upon the Bormowers 1o repay the amount
meanfioned in the nobice within 60 days from the date of the said notics.

The borrower, having failed to repay the amount, nobce is heraby given 1o the barower, in
particular and the public, in genaral, that the undersigned has taken possession of the
property dascribed herein beiow in exercise of powers conferred on him under section
13i4) of the said Actread with nde 8 of the said Rules.

The borrawer, in paricudar, and the pubsic in general, are hereby cautionad not to deal with
the proparty and any dealings with the property will be subsect to the charge of the TATA
Capital Housing Finance Limited, for an amount refered o befow along with interest
thereon and penal interest, charges, costs atc. from date mantioned balow

The bormower's attention iz invited to provisions of sub-section (8) of Section 13 of the Al
inrespeciof ime avatsbie, o redesm the secured assels.

Lean | Name of Obligoris)/ Amount as per | Date of
Account | Legal Heir{s)/Legal Demand Notice | Possession|]
No. Representative(s) |

TCHHFO | Mr. Mohommad Umar khan | Rs. 11,55,841 /- (Rupees Elaven | 08.10.2025
37000010| Soori {as Borrower) and | Lakh Fifty Five Thousand Eight

0OT2187 | Mrs. Roshni Khan (as Co- | Hundred Forty One Only),

Borrower) I outstanding as on 14.07.2025

Description of Secured Assets/immovable Properties: All piece & parcals of House
bearing House Me. 36 EW.S, Kedar Nagar, Shah Gan|, Agra , Utlar Pradesh, having an
area admeasuring 34 .44 5q Mir. (East to West-4.475 Mirs, x North 1o South 7,695 Mirs.)
Covarad- area 2079 3q. Mirs. mirs with all common amenities under sale dead.
Boundaries; East = House Mo, 177 EW.S, Wasl = House No. 106 EW.S, Morlh = 25 Feet
Wice Road, South-House No. TREW.S

Date: - 1111072025
Place: - Agra, Uttar Pradesh

Y T E TR

Sdi- Authorised Officer,
For Tata Capital Housing Finance Limited

FORM A
PUBLIC ANNOUNCEMENT

[Under Reqgulation & of the Insctvency and Bankruploy Board of India
(Insahency Resalution Process Tor Corporale Persons) Hegulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

UNIVERSAL JOURNEYS INDIA PRIVATE LIMITED

RELEVANT PARTICULARS
M/ Universal Journeys India Private Limited
Za1 2201

Registrar of Companias
undher Companes &0, 1956, Dell
UG DL 2011 PTCEZE221

1, | Mame of corporale dabior

2. | Dabé of meorperation of Corperate Delbar
3. | Auithamby undar which Cargorata Dabtar is
nicarporabad | registered

4, | Corporate: enfity o, 7 Limiled Liabdity
Idenlification Ma. of corporate debtar

5. | Address of the registered ofice and
nrincipal pffice (if any) of camporate debioe

Registered Office: FLAT MO, 713, TTH FLDOR,
DEVIEA TOWER B, Metr: Place, Sauf Delhi,
Wewy Dhefhi, Delni, India-110016

8, | nsolvercy commencament daba in {19, 10:2025
respect of Corporate Deblor

7. | Esfmated dale of cesung of nsohve ey {704 2026
mesalilicn process

4, | Name and reglstration number of the Mr, Ashok frora
nsahvancy professional acting as intanm Regisiration Mo

resahilion professional |EBEPA-D0HNCARN-D0ETH2020-2021113170

Registered Address; 1378, Pani Nagar,

Janapiurs Exin, op, Jangpura pasl offes,

e Deihi - 110074

Registered Email 1D ashok. amra? BEyahoo.com
Cormespondence Address: C-100, Sector 2,
Maida, Uttar Pradesn-200 301

E-mall 1D: universajourneys, IbcBaomal com

4, | Address and a-nallof the interim
rezalulion professinnal, a5 ragistered
wilhi the Brard

100 | Address and e-mal 1o be used for
camespandenca wilh tha intanm resolufion
pralessional

11. | Last date for submission of claims 23102025
12 | Cla=ses of craditors, i any, under clawsa (h) KA
af sub-saclion {64} of seclion 21, !
ageariainad by The mbeeim resahulion
prafessional
.| Mames of Insolvancy Profassionas HA

dentded to act as Sulhanged
Aemrasentative of creditons in a cless
L Thise names o e3ch class)

14.| (g] Relevant Foms and Weblink: htipes-/iibbi gov infien/home'downinads
(b} Detaits of suthonzed rapreseniafves i

ane avaiahie at
Mofica is haraby givan thad tha Mefsonal Company Law Tribunal has ardered tha commancement of &
comporate nselvency msalilien process al the 8IS Unlversal Joumeys India Privalte Limited cn
00.10.2025.

The credilers of Wniversal Jourmeys Indie Private Limited, are hersby cabad wpor to submit sheir
el with procd o of Befane 23,10, 2025 16 e inderm resciulon profestonal o e dddness minaned
aganstentry Na, 10.

Thez firancizl creditars snigll submit thedr claims wilh proof By efectonic maans onty. AR othar oredifors
iy subimil I claims with proalinpecsan, by post or by eleclronic moans,
Submission of falso or misloading proals of claim shall atiract penalties
Date -11-10-2025

Plaon” haw alhi

Mr. Ashok Arora

NAINITAL BANK

Branch- Rudrapur Main, District- Udham Singh Nagar, Uttarakhand

NOTICE

1. As per Reserve Bank of India Master Directions on Wilful
Defaulter, Intimation Notice dated 12.06.2025 before classification
ofthe account as willful defauiter was issued to the firm, its partners
and guarantors in the account of M/s Naini Auto Tech (Partnership
Firm) availing credit facility from The Nainital Bank Limited Civil
Lines Rudrapur Branch, The following partners and guarantors
whose notices have returned to the bank undelivered are requested
tocollect the said notice from The Nainital Bank Limited, Civil Lines,
Near Janta Inter College, Rudrapur-263153, Uttarakhand within 7
days of this notice.

1. Mr. Jeewan Chandra 5/o Mr, Kastuba Nand Pandey (Partner)

2. Mrs. Geeta Sah W/o Mr. Harish Chandra Sah [Partner)

3. Mrs. Suchi Bharadwa] W /o Mr. Saurabh Bharadwaj (Partner)

4. Mr. Saurabh Bharadwa)] 5/o Mr. Vinay Kumar Bharadwaj
(Guarantor)

2. As per Reserve Bank of India Master Directions on Wilful
Detaulter, Intimation Notice dated 12.06.2025 before classification
of the account as willful defaulter was issued to the personal
guarantors in the account of M/s Rudra Auto Tech Engineering
Private Limited availing credit facility from The Nainital Bank
Limited Civil Lines Rudrapur Branch. The following personal
guarantors whose notices have returned to the bank undeliverad
are requested to collect the said notice from The Nainital Bank
Limited, Civil Lines, Near Janta Inter College, Rudrapur-263153,
Uttarakhand within 7 days of this notice.

1. Mrs. Geeta Sah W /o Mr. Harish Chandra Sah

2. Mrs. Gita Sah W/o Late Mr. Ganesh Lal Sah

3. Mr. Kamal Pant 5/o Mr. Urba Datt Pant

4. Mr. Jeevan Chandra 5/o Mr. Kastubanand

5. Mrs. Goma Devi W/o Late Mr. Deep Singh

Place : Rudrapur Date : 11.10.2025 Authorized Signatory

Indiabulls Asset Reconstruction Company Limited
One International Center, 4th Floor, Tower 1, Elphinstone
Road, Mumbai 400013
POSSESSION NOTICE
[(Appendix IV) Rule 8(3)]

Whereas the undersigned being the Authorized officer of M/s Indiabulls Asset
Reconstruction Company Ltd., having its Registered Office at: Indiabulls Asset
Reconstruction Company Limited, One International Centre, Tower-1, 4th Floor,
Senapati Bapat Marg, Elphinstone Road, Mumbai - 400013, under the provision of the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 OF 2002) (hereinafter referred to as “PARC”) and in exercise of
the powers conferred under Section 13(12) read with Rule 3 of the Security Interest
(Enforcement) Rule, 2002 issued a Demand Notice dated 02-May-2025 calling upon,
1. M/s Ehsaas Filling Station (Borrower) Through Partners: Munish Mittal, Kavita
Mittal Khasra No. 17/72/2, Main Khewra Road, Bahalgarh Sonipat 131021
2. Mrs Kavita Mittal (Co-Borrower) Flat No. F-247, 9 th Floor, Antriksh Apartments,
Plot no. D3 Sector 14 Extension Rohini West New Delhi 110085
3. Mr. Munish Mittal (Co- Borrower) Flat No. F-247, 9 th Floor, Antriksh Apartments,
Plot no. D3 Sector 14 Extension Rohini West New Delhi 110085
4. Mrs Kanta Rani Mittal (Co-Borrower/Mortgagor) Flat No. F-247, 9 th Floor, Antriksh
Apartments, Plot no. D3 Sector 14 Extension Rohini West New Delhi 110085
To repay the amount mentioned in the notice being Rs 3,34,76,653.73/- (Rupees Three
Crore Thirty Four Lacs Seventy Six Thousand Six Hundred Fifty Three & Seventy
Three Paise Only) as on 30-04-2025 along with interest from 01-05-2025 within 60
days from the date of receipt of the said notice.
“The borrower having failed to repay the amount, notice is hereby given to the borrow-
er and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules, 2002 on
this the 07th day of October, 2025.
The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of
“Indiabulls Asset Reconstruction Company Ltd.” for an amount Rs
3,34,76,653.73/- (Rupees Three Crore Thirty Four Lacs Seventy Six Thousand Six
Hundred Fifty Three & Seventy Three Paise Only) as on 30-04-2025 along with
interest from 01-05-2025.
The attention of borrower is invited to provisions of sub-section (8) of Section 13 of the
Act, in respect of time available, to redeem the secured asset.

SCHEDULE OF PROPERTY
Freehold and Residential Flat bearing Number F-247, on 9th Floor, situated in the lay-
out plan of New Town Co-operative Group Housing Society Ltd., built on plot No. D-3,
known as Antriksh Apartment, Sector-XIV Extension, Rohini, New Delhi 110085; Super
area 1450 sq. feet."

Indiabulls

ASSET RECONS TRLACTION

CHOLAMANDALAM INVESTMENT AND FINANCE COMPANY LIMITED
o C}lﬂ]ﬂ Corporate Office: Chola Crest C 54 & 55, Super B — 4, Thiru Vi Ka Industrial Estate, Guindy, Chennai-600032,
FBaier abetier it Tndia, Branch Office: 1st & 2nd Floor, Plot No.6, Main Pusa Road, Karol Bagh, New Delhi - 110 005.

POSSESSION NOTICE UNDER RULE 8 (1)

WHEREAS the undersigned being the Authorised Officer of M/s. Cholamandalam Investment And Finance Company Limited ,under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 hereinafter called the Act and in
exercise of powers conferred under Section 13[12] read with Rules 3 of the Security Interest [Enforcement] Rules, 2002 issued demand
notices calling upon the borrowers, whose names have been indicated in Column [B] below on dates specified in Column [C] to repay the
outstanding amount indicated in Column [D] below with interest thereon within 60 days from the date of receipt of the said notice.

The borrowers having failed to repay the amount, notice is hereby given to the borrowers in particular and the Public in general that the
undersigned has taken possession of the properties mortgaged with the Company described in Column [E] herein below on the respective
dates mentioned in Column [F] in exercise of the powers conferred on him under Section 13[4] of the Act read with Rule 3 of the Rules made
there under.

The borrowers in particular and the Public in general are hereby cautioned not to deal with the properties mentioned in Column [E] below and
any such dealings will be subject to the charge of M/s. Cholamandalam Investment And Finance Company Limited for an amount mentioned
in Column [D] along with interest and other charges. Under section 13 [8] of the Securitisation Act, the borrowers can redeem the secured
asset by payment of the entire outstanding including all costs, charges and expenses before notification of sale.

SL | NAME AND ADDRESS OF APPLICANT 52| 2 DETAILS OF -
NO & LOAN ACCOUNT NUMBER w2 = PROPERTY POSSESSED =37
S 54
3~ o9
[A] [B] [C] [D] [E] [F]
1. [Loan Account Nos. 10 1) | RESIDENTIAL PROPERTY HOUSE NO. 261, RAKBA 100 SQ. YDS. |L.E., 83.61 SQ. |10
MLO1NOI00000088310 and S 2§ |MTRS., KHASRA NO. 1657 MIN., SITUATED IN FRIENDS COLONY, KANCHAN |
b S © | PARK, VILLAGE LONI (OUT OF CHAKBANDI ), TEHSIL LONI, DISTT. GHAZIABAD, | *
1-01NO100000099762 ol K §2 CONSISTING OF 2 ROOMS, 1 HALL, 1 KITCHEN, 1 WASHROOM AND STAIR g%
1.SAJID ALI (APPLICANT), — < ™ | CASE, BOUNDED AS UNDER :- EAST - ROAD 30 FT.WIDE, WEST - ROAD 10FT. | 88
2.RIHANA KHATUN (CO-APPLICANT), & & | WIDE, NORTH - PROPERTY OF DR. ARVIND, SOUTH - PROPERTY OF MR. RAFI | 8 &
3.SAMEDIN (CO-APPLICANT), ® | AHMAD i
All Above At: HOUSE NO. 261, STREET NO. 1, FATIMA MASJID, KANCHAN PARK, LONI, DEHAT, &

GHAZIABAD, UTTAR PRADESH - 201102

2. |Loan Account Nos. in 2| PROPERTY BEARING NO. F - 34/ G - 1, BUILT ON GROUND FLOOR, AREA |4
MLO01ZIA00000069787 & S 8 &| MEASURING 750 SQ.FT. L.E., 69.67 SQ. MTRS. UNDER MIG CATEGORY, BUILT | &

: = K| ONPLOT NO. F - 34, OUT OF KHASRANO. 1076/5/2/536, SITUATED AT DILSHAD | ! o

™~ . LN ’ ’ P-4

pL01ZIA00000076518 S || Eg EXTENSION NO. 1, NOW KNOWN AS DILSHAD COLONY, IN THE AREA OF | £’

1.BALJEET SINGH (APPLICANT), - S | VILLAGE JHILMIL, TAHIRPUR, ILLAQA SHAHDARA, DELHI - 110095, BOUNDED | €

F - 34/ G-1, GF, DILSHAD COLONY, 1 8| AS UNDER: EAST - ROAD, WEST - SERVICE LANE, NORTH - PART OF |G @
JHILMIL, DELHI — 110095 8| PROPERTYNO. F-35, SOUTH-PROPERTY NO. F - 33 A
2.PAMMY (CO-APPLICANT), F - 34/ G-1, GF, DILSHAD COLONY, JHILMIL, DELHI — 110095 &

3.REINY AUTO MOTIVE (THROUGH PROP. BALJEET SINGH) (CO-APPLICANT),

KHASRA NO. 354, VILLAGE SIKANDARPUR, SAHIBABAD, GHAZIABAD, UTTAR PRADESH - 201002
3. |Loan Account Nos.
ML01ZIA00000079010
1.SIDHARTH DEDHA (APPLICANT),
H.NO. 315, SBI GALI, NEAR KRISHNA
MANDIR, GHONDA, DELHI - 110053
2.PINKY DEDHA (CO-APPLICANT),
H.NO. 315, SBI GALI, NEAR KRISHNA
MANDIR, GHONDA, DELHI - 110053
3.PINKY DEDHA (CO-APPLICANT),

PART OF PROPERTY NO. V - 371 - A, BUILT-UP GROUND FLOOR PORTION
WITHOUT ROOF AND TERRACE RIGHTS, LAND AREA MEASURING 175 SQ.
YDS., L.E., 146.31 SQ. MTRS., OUT OF KHASRA NO. 62, CONSISTING OF
ACCORDING TO THE SITE AND CONSTRUCTION RIGHTS UP TO CEILING
LEVEL, FITTED WITH ALL FIXTURES AND FITTINGS WITH ALL ACCESSABLE
RIGHTS AND OBLIGATIONS TO COMMON STAIRCARSE, PASSAGE AND MAIN
ENTRANCE ON GROUND FLOOR ONWARDS AND ALSO RIGHTS TO GO ON
ROOF OF THE TOP FLOOR FOR MAINTAIN WATER TANK AND INSTALL DISH TV
ANTENA, [ALONG WITH ALL PROPORTIONATE UNDIVIDED OWNERSHIP
RIGHTS OF LAND UNDERNEATH OF THE SAID PROPERTY] SITUATED AT IN
THE AREA OF VILLAGE - GHONDA GUJRAN BANGER, IN THE ABADI OF
ZF:'%T\IES&S?R'AVN'B:Z\}G'EQ GDFI{;);JENN';:;?C\;&L\;IELA?_?E DISPENSARY WALI GALI, ARVIND NAGAR, GHONDA, TEHSIL/ SUB TEHSIL
v ' SEELAMPUR, ILLAQA SHAHDARA, DELHI - 110053, BOUNDED AS UNDER: EAST
ARVIND NAGAR, SEELAMPUR, SHAHDARA,DELHI-110053| - PROPERTY OF OTHERS, WEST - PROPERTY OF OTHERS, NORTH -
4.VIRESH (CO-APPLICANT), PROPERTY OF OTHERS, SOUTH —ROAD.
H.NO. 315, SBI GALI, NEAR KRISHNA MANDIR, GHONDA, DELHI - 110053
4. |Loan Account Nos.
MLO1EDL00000086134
1.VIKRANT CHAUDHARY (Applicant),
B - 38, NEHRU APARTMENT, SECTOR - 3,
NEHRU NAGAR, GHAZIABAD, UTTAR
PRADESH - 201001
2.VIKRANT CHAUDHARY 'C/0'
BHARAT TRADE MART' (CO-APPLICANT),
KHASRA NO. 80, TIN-SHED CHAUDHARY MARKET, NEAR J.K. TYRE BULANDSHAHR ROAD, GHAZIABAD, UTTAR PRADESH — 201009
3.MANOJ KUMAR (CO-APPLICANT),
B - 38, NEHRU APARTMENT, SECTOR - 3, NEHRU NAGAR, GHAZIABAD, UTTAR PRADESH - 201001

4.ANITA (CO-APPLICANT), B - 38, NEHRU APARTMENT, SECTOR - 3, NEHRU NAGAR, GHAZIABAD, UTTAR PRADESH - 201001

Date: 8th - October - 2025 Authorised Officer
Place: DELHI / NCR Cholamandalam Investment And Finance Company Limited

10/07/2025

Rs
44,70,450/-
as on 10.07.2025

08th - October - 2025
Symbolic

HOUSE NO. 38, SECOND FLOOR WITHOUT ROOF RIGHTS, BLOCK - B, LAND
AREA MEASURING 105.80 SQ. MTRS., AND GARAGE NO. 32 ON GROUND
FLOOR AREA MEASURING 11.32 SQ. MTRS., SITUATED AT SECTOR 3,
RESIDENTIAL COLONY NEHRU NAGAR, GHAZIABAD, TEHSIL AND DISTT.
GHAZIABAD, BOUNDARIES OF HOUSE AS UNDER: EAST - OPEN SPACE, WEST
-ROAD 30 FEETWIDE ,NORTH-30 FEET WIDE, SOUTH-HOUSE NO. 35;

10/07/2025

Rs.
26,38,062.00
ason 10.07.2025

08th - October - 2025
Symbolic

Dated: 07th October 2025 Sd/- Authorised Officer
Place: NEW DELHI Indiabulls Asset Reconstruction Company Ltd Trust XIV

Home First Finance Company India Limited

homefirst

CIN: L&65990MHZ20T10PLC2407T03
Website: homefirstindia.com

Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

theraunder, taken POSSESSION of the securad assets a5 mentionsd heram below

POSSESSION NOTICE
REF: POSSESSION NOTICE UNDER SUB-RULE (1) OF RULE 8 OF THE SECURITY INTEREST (ENFORECEMENT) RULES, 2002

WHEREAS the undersigned being the Authorized Officer of HOME FIRST FINANCE COMPANY INDIA LIMITED, pursuant to demand notice issuad on ils respective dates as
grven balow, under the Securitization and Reconstruction of Financial Assets-and Enforcement of Securily Intarest Act, 2002 (Act No. 54 of 2002) and in exarcise of powars
conferred under section 13{2) read wih rule 3 of the Securty Interest (Enforcemant) Rules, 2002 calling upon you/Borrawars, the under named to pay outstanding dues as within
60 days from the date of receipt of respective nobices. YouBomowers all. however, have falled to pay the said oulstanding dues within stiputated time, henca HOME FIRST
FINANCE COMPANY INDIA LIMITED ara in exercise and having rahl a5 conferred under the provision of sul ssction (4) of section 13 of SARFAES] ACT, 2002 read with rules

Rupesh Kumari

Part of plot No. 68, South by - Part of plot no. 63.

gr. | Mame of Borrowers/ o Date of | Total OJs as on Date of

Mo | Co-Borrowers! Description of Mortgaged Property Demand |date of Demand | possession
Guaranfors Hotice Motice (in INR)

1, |Manaj Giri-, Row House-HOUSE ON PART OF PLOT NO-68 SOCIAL ENCLAVE KHASRA NO-34 | 04 naan2s 060,200 | 08-10-2025

MLVILLAGE JWAUR PARGANA JWAUR TEHSIL & DISTT HARIDWAR, Haridwar, |
Uttarakhand-243407. Bounded By : East by - Plot No. 67, West by - Road™6", North by - '

The borrower having falled to repay the amounl, nofice is hereby given to the borrower { Guarantor and the public in general that the undersigned has taken Possession of the
property described hanesn balow in exarcise of powers conferrad on himfher under saction 13(4) of the said Act read with rule & of the said rule on tha date mentoned above,

The BORROWERS/ GUARANTORS and the PUBLIC IN GENERAL are hereby cautioned not to deal with the above referred Properties Securad Assels or any part thereof and
any dealing with the said ProperiesiSecured Assets shall be-subject to charge of HOME FIRST FINANCE COMPARNY INDLA LIMITED for the amount mentionad hereinabove
against Propertiesisecurad Assets which is payable with the further inferest thereon until payment in full.

The borrower's attention is invited to the provisions of subsection (8] of Section 13 of the Act, in respect of time available to redesm the secured asset.

“Place: NCR
Date: 11-10-2025

Authorised Officer,
Home First Finance Company India Limited

ADITYA BIRLA
sl CAPITAL

RUIELTINL: INVESTING FINANDING - BOVISIREG

Corporate Office :
Mumbai-400 063, MH.

ADITYA BIRLA CAPITAL LIMITED

Registered Office: Indian Rayon Compound, Veraval, Gujarat - 362266.
12" Floor, R Teck Park, Nirlon Complex, Near Hub Mall, Goregaon (East),

E-AUCTION SALE NOTICE |

15 days Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of

Security Interest Act, 2002 read with provison to Rule 9 (1) of the Security Interest (Enforcement) Rules, 2002.

On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of Amalgamation dated 11.03.2024 duly
recorded in the Order passed by the National Company Law Tribunal - Ahmedabad on 24.03.2025, all SARFAESI actions initiated by Aditya Birla Finance Ltd. in
relation to the mortgaged property mentioned, stands transferred to Aditya Birla Capital Itd., the amalgamated company.

Accordingly the Authorized Officer of Aditya Birla Capital Limited / Secured Creditor had taken possession of the following secured assets pursuant to
notice issued under Sec. 13(2) of Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI) for recovery
of the secured debts of the secured creditor, for the dues as mentioned herein below with further charges and cost thereon from the following Borrowers and Co-
Borrowers. Notice is hereby given to the public in general and in particular to the Borrowers and Co-Borrowers that e-auction of the following property for realization
of the debts due to the Aditya Birla Capital Limited will be held on “As is where is”, “As is what is” and “Whatever there is” basis.

DATE & TIME OF E-AUCTION : 28.10.2025, BETWEEN 11:00 A. M. TO 01:00 P. M.

LAST DATE OF RECEIPT OF KYC & EARNEST MONEY DEPOSIT (EMD) : 27.10.2025

1. Mr. Prabhakar Amar Kumar,

Sr. Name of the Borrowers Description of Properties / Secured Assets and Date | Reserve Price |Earnest Money Deposit (EMD) (in| Demand Notice Date & Total
No. & Co-Borrowers of Possession (in Rs.) Rs.)/ Incremental Value ) (in Rs.) Amt. (in Rs.)
All That Piece And Parcel Of The Built Up Property No Rs. 12,00,000/- 07.02.2025 &

Rz-A1/7 (Old Plot No.RZ/7) Land Area Measuring 68.888 Rs.

(Rupees Twelve Lacs Rs.1,03,47,084/-

Mr. Chander Mohan Mundhra)
3. Ms. Komal Mundhra, (Being Legal
Heir/ Authorised Representative Of Late
2 [Mr. Chander Mohan Mundhra)
4. Mrs. Neha Mundhra, (Being Legal

Mr. Chander Mohan Mundhra)

5. Mrs. Neha Mundhra, W/O Chander
Mohan Mundhra

LOAN A/C. NO.

: ABNDSTS000000551748 and
ABNDSTS000000563614

Land Underneath.

S/0. Jitendra Prasad Choudhary Sq. Mtrs. Or 80 Sq. Yds. Qut Of Khasra No. 86/4, Situated| 1,20,00,000/- onl (Rupees One Crore
1 2. Mrs. Nivedita Prabhakar, In The Revenue Estate Of Village Palam, Delhi State,| (Rupees One nly). ThrIt]ae Lakhs Fort

W/o. Prabhakar Amar Kumar Delhi And Colony Known As Mahavir Enclave, New Delhi Crore and Rs. 25,000/- Seven Thousand Ei vht

LOAN A/C. NO. With The Free Hold Rights Of The Land Under The Said| Twenty Lacs Rs .Twe’nty Five Four Only) due asgonv

: ABND_STS000000541877 Property And Is Bounded As Under: East — RZ-6A, West - Only) housand Only) 06 l}’Z 2025

RZ-A-1/7A, North — 20 Ft. Rcc Street Front, South — Road e

1. M/s. Shree Sales Corporation

Through Its Proprietor Chander Mohan

Mundhra

2. Mr. Karan Mundhra, (Being Legal

Heir/ Authorised Representative Of Late| \ 4t piece and Parcel Of The Portion Of Ground Floor Rs. 5,63,400/- (Rupees|  16.12.2024 &

Having Its Area 10.45 Sq. Mtrs. Approx. and Portion Of :
Mezzanine Floor Having Its Area 21.43 Sq. Mtrs. Approx., Rs. 56,34,000/
Without Roof/Terrace Rights, Approx., Being Part Of :

Built-Up Property Bearing Mpl No. 5507-5514, Built| Lacs And Thirty
. . ; On Plot No. 76, Situated At Ward No. VII, G.b. Road,
Heir/ Authorised Representative Of Late| o 1i 110006 Alongwith Proportinate Share Of Free-Hold

Five Lacs And Sixty Rs. 37,78,318.90

2 oio| Three Thousand And | (Rupees Thirty Seven
(Rupees Fifty Six Four Hundred Only). La_ll_('llls Sev&:in_}_\ll1 Eight
ousand Three
Four g'l:f';sa"d Rs. 25,000/- Hundred Eighteen and
y ([Rs. Twenty Five | Ninety Paise Only) due
housand Only) as on 17.12.2024

Place: Delhi
Date : 11.10.2025

For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla Capital Limited / Secured Creditor's website i.e. https://abfl.adityabirlacapital.
com/Pages/Individual/Properties-for-Auction-under-SARFAESI-Act.aspx or https://BidDeal.in

Contact Nos.: Aditya Birla Capital Limited, Authorized Officer - 1) Parneet Singh : (parneet.singh@adityabirlacapital.com) M. No. +91 97200 29337, 2) Ved Prakash Mishra
- (vedprakash.mishra@adityabirlacapital.com) M. No. + 91 90040 26790. 3) Mr. Apoorva Thomas Danthi - apoorva.danthi@adityabirlacapital.com, M. No. 9930909725
You may also visit nearest Branch or contact Aditya Birla Capital Limited 4) Mr. Jahirul Laskar : (Jahirul.Laskar @adityabirlacapital.com) M. No. +91 97060 03075,S /

Authorised Officer
Aditya Birla Capital Limited

{ AP‘RI G LOBAL Registere(d:écl::’olﬁ){rgel-o()fﬁEeeIgog%ﬁe]gl-,APlgniIrTéIl:JII\a’II:B[t:Is-iEe?s Park, Senapati Bapat Marg,

CAPIT rED Lower Parel, Mumbai-400013
ArTTAL Limd Circle Office :- 9-B, 2nd floor, Pusa Road, Rajinder Place, New Delhi-110060

APPENDIX- IV-A [See proviso to rule 8 (6) and 9 (1)]
Sale notice for sale of immovable properties

E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 read with proviso to Rule 8 (6) and9 (1) of the Security Interest (Enforcement) Rules, 2002 Notice is hereby given to the public
in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the
Secured Creditor, the Constructive/physical possession of which has been taken by the Authorised Officer of Capri Global Capital Limited Secured
Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on dates below mentioned, for recovery of amount mentioned
below due to the Capri Global Capital Limited Secured Creditor from Borrower mentioned below. The reserve price, EMD amount and property
details mentioned below.

DESCRIPTION OF THE 1. DATE & TIME OF E-AUCTION 1. RESERVE PRICE

MORTGAGED PROPERTY 2. LAST DATE OF SUBMISSION 2. EMD OF THE PROPERTY
Al that piece and parcel of Property |OF EMD . 3. INCREMENTAL VALUE
bearing No. 144 (area admeasuring 20.90 3. DATE & TIME OF THE :RESERVE PRICE:
Sq. Mts.), Ground Floor and Half Portion of PROPERTY INSPECTION )

. ) Rs. 13,77,000/- (Rupees

First Floor, carved out of Khasra No. |1. E-AUCTION DATE: AR
1918/25, area of Village Chandrawali, | 30.10.2025 (Between 3:00 Thirteen Lacs Seventy Seven
abadi of Gali No. 3, Mukesh Nagar, Jawala | P.M. to 4:00 P.M.) Thousand Only).
Nagar, Shahdara, East Delhi, Delhi - |2.LAST DATE OF SUuBMISSION EARNEST MONEY DEPOSIT:
110032, Bounded as under:, East: Plot of | OF EMD WITH KYC: Rs. 1,37,700/- (Rupees One
Mr. Mehboob, West: Road (14 Ft), North: | 29.10.2025 Lacs Thirty Seven thousand
Plot of Mr. Dhir Singh, South:Plot of Mr. | 3. DATE OF INSPECTION: Seven Hundred Only)
Satish. 28.10.2025 INCREMENTAL VALUE: Rs.
10,000/~ (Rupees Ten
Thousand Only)

SR. | 1.BORROWER(S) NAME
NO._ 2. OUTSTANDING AMOUNT
1. | 1.Mr. Raj Kumar (“Borrower")
2. Mrs. Anita (Co-borrower)
LOAN ACCOUNT No.
LNMEKKD000026414 (Oid)/
80900005864340 (New)
Rupees 28,29,835/- (Rupees
Twenty Eight Lakhs Twenty Nine
Thousand Eight Hundred Thirty
Five Only) as on 26.05.2025 along
with applicable future interest.

epaper.ﬁnanntaiexpress.mn‘. .

For detailed terms and conditions of the sale, please refer to the link provided in Capri Global Capital Limited Secured Creditor's website i.e. www. Capriglobal.in/auction/
TERMS & CONDITIONS OF ONLINE E-AUCTION SALE:-

1. The Property is being sold on “AS IS WHERE IS, WHATEVER THERE & WITHOUT RECOURSE BASIS”. As such sale is without any kind of warranties & indemnities.
2. Particulars of the property / assts (viz. extent & measurements specified in the E-Auction Sale Notice has been stated to the best of information of the Secured Creditor and
Secured Creditor shall not be answerable for any error, misstatement or omission. Actual extant & dimensions may differ.
3. E-Auction Sale Notice issued by the Secured Creditor is an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to
constitute any commitment or nay representation on the part of the Secured Creditor. Interested bidders are advised to peruse the copies of title deeds with the Secured
Creditor and to conduct own independent enquiries /due diligence about the title & present condition of the property / assets and claims / dues affecting the property before
submission of bid/s.
4. Auction/bidding shall only be through “online electronic mode” through the website https://sarfaesi.auctiontiger.net Or Auction Tiger Mobile APP provided by the service
provider M/S eProcurement Technologies Limited, Ahmedabad who shall arrange & coordinate the entire process of auction through the e-auction platform.
5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by bidder himself. Secured Creditor /service
provider shall not be held responsible for the internet connectivity, network problems, system crash own, power failure etc.
6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service Provider M/S E-Procurement Technologies Ltd. Auction Tiger,
Ahmedabad (Contactno.079-68136880/68136837), Mr. Chintan Bhatt Mob. 9265562821 & 9265562818. Email: Chintan.bhatt@auctiontiger.net,.
7. For participating in the e-auction sale the intending bidders should register their name at https://sarfaesi.auctiontiger.net well in advance and shall get the user id and
password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.
8. For participating in e-auction, intending bidders have to deposit a refundable EMD of 10% OF RESERVE PRICE (as mentioned above) shall be payable by interested
bidders through Demand Draft/NEFT/RTGS in favor of "Capri Global Capital Limited"” on or before 29.10.2025.
9. The intending bidders should submit the duly filled in Bid Form (format available on https://sarfaesi.auctiontiger.net) along with the Demand Draft remittance towards
EMD in a sealed cover addressed to the Authorized Officer, Capri Global Capital Limited Regional Office Plot no. 9B, 2nd Floor, Pusa Road, New Delhi 110 060 latest by
03:00 PM on 29.10.2025. The sealed cover should be super scribed with “Bid for participating in E-Auction Sale- - in the Loan Account No. (as mentioned
above) for property of “Borrower Name.”.

10. After expiry of the last date of submission of bids with EMD, Authorised Officer shall examine the bids received by him and confirm the details of the qualified bidders (who
have quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider M/S eProcurement Technologies Limited
to enable them to allow only those bidders to participate in the online inter-se bidding /auction proceedings at the date and time mentioned in E-Auction Sale Notice.

11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of inter-se bidding, there will be unlimited
extension of “10” minutes each, i.e. the end time of e- auction shall be automatically extended by 10 Minutes each time if bid is made within 10 minutes from the last extension.
12. Bids once made shall not be cancelled or withdrawn. All bids made from the userid given to bidder will be deemed to have been made by him alone.

13. Immediately upon closure of E-Auction proceedings, the highest bidder shall confirm the final amount of bid quoted by him BY E-Mail both to the Authorised Officer, Capri
Global Capital Limited, Regional Office Office/ Plot no. 9B, 2nd Floor, Pusa Road, New Delhi 110 060 and the Service Provider for getting declared as successful bidder in
the E-Auction Sale proceedings.

14. The successful bidder shall deposit 25% of the bid amount (including EMD) on the same day of the sale, being knocked down in his favour and balance 75% of bid amount
within 15 days from the date of sale by DD/Pay order/NEFT/RTGS/Chq favouring Capri Global Capital Limited.

15. In case of default in payment of above stipulated amounts by the successful bidder / auction purchaser within the stipulated time, the sale will be cancelled and the amount
already paid (including EMD) will be forfeited and the property will be again putto sale.

16. Atthe request of the successful bidder, the Authorised Officer in his absolute discretion may grant further time in writing, for depositing the balance of the bid amount.

17. The Successful Bidder shall pay 1% of Sale price towards TDS (out of Sale proceeds) and submit TDS certificate to the Authorised officer and the deposit the entire amount
of sale price (after deduction of 1% towards TDS), adjusting the EMD within 15 working days of the acceptance of the offer by the authorized officer, or within such other
extended time as deemed fit by the Authorised Officer, falling which the earnest deposit will be forfeited.

18. Municipal / Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid by the successful bidder before issuance of the sale certificate.
Bids shall be made taking into consideration of all the statutory dues pertaining to the property.

19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price / bid amount and furnishing the
necessary proofin respect of payment of all taxes / charges.
20. Applicable legal charges for conveyance, stamp duty, registration charges and other incidental charges shall be borne by the auction purchaser.
21. The Authorized officer may postpone / cancel the E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is
postponed to a later date before 15 days from the scheduled date of sale, it will be displayed on the website of the service provider.
22. The decision of the Authorised Officer is final, binding and unquestionable.
23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-Auction Sale and be bound by them.
24. Movable item (if any) lying in the property is not offer with sale.
25. For further details and queries, contact Authorised Officer, Capri Global Capital Limited: Mr. Amit Verma Mo. No. 9013255520/7400445137 and for further
inquiry Ms. Kalpana Chetanwala-7738039346.
26. This publication is also 15 (Fifteen) days' notice to the Borrower / Mortgagor / Guarantors of the above said loan account pursuant to rule 8(6) and9 (1) of Security Interest
(Enforcement) Rules 2002, about holding of auction sale on the above mentioned date / place.

Special Instructions / Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither Capri Global Capital
Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.) on the part of the bidder in such cases. In
order to ward off such contingent situation, bidders are requested to make all the necessary arrangements / alternatives such as back-up power supply
and whatever else required so that they are able to circumvent such situation and are able to participate in the auction successfully.

Place : DELHI/ NCR Date: 11-0CT-2025 Sd/- (Authorised Officer) Capri Global Capital Ltd.

New Delhi




